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HE JAl'dMU A&D K A S H ~ ~ I R  C H I L D ~ U E ~  ACT, 1 9 7 ~ .  

Act No. XX of 1970. 

[Received tile assent of the Governor rm Nst of Octder, 1970 
an3 published in Governmrnt G-tte dated 32st OcrcJtrer, 1970 
(Extra).]. - .  

An Act to provide for the care, +protection, maintenance, welfare, 
. trghipg, qducation and rehttbuitation of n e g t d  a dethiquent 

-@filaren and for the tfisl1 af Belinquent cMMraa-fn-the-'fitate. 

Be it @acted by the Jainmu and Kashmir State Legislature in 
the Twenty-first Year of the Republic of 'In&a as M f m  :- 

I CHAPTER I 
- *- 

P r n r n A R I  

I I .  ,$hart title, extent and commencement.-41) This Act may 
be d i e d  the.- and IIashmir Cbildrea Actr b ~ .  I 

I (2) It  atends tn .the whole of the'state. a I 
l(3)- Zt &I3 *come into faxce on such date as the Government 

may, n o w -  in the Government Gazette, appoint and 
different dates may be appointed for different areas. 

2. -~~QI\s -In this Act, unless the context, otherwise 
requires,- I 1 

(i) soliciting or receiving$ &ns in a public .place-or enter- 
ing on any private premises for the purpose of solicit- 

' bg arSreceivhg dm, WWBY under the pretence of 
I 

Snghg, &an&@, faitum?-tel1ing, pesfadng tflcks or 
~Eiing oa*E'iCles adbermse, . 

(ii) exposing or exhibiting with the &je& of ,obtaining 
or extorting alms any sore, wound, hjur?p, deformity 
or disease, whfrther of himself or of any other person 
or of an anbnal ; 

1. Enforced in the areas of Jrunmu and Srinalg9' disfkpiCti5 wkth effect from 
16th February, 1973 by SRO-58 dated 9-2-1973. 
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I (iii) allowing oneself to be used as an exhibit far the 
purpose of soliciting or receiving alms ; 

I (b) "Board means a Child Welfare ~ d a r d  constituted under 
section 4 ; 

(c) "byothel", "prostitute", "prostitutio~" and "pub& place" 
shall have the meanings respectiely wsigned to them 
in the Suppression of Immoral Ttaffic in Women and 
Girls Act, 1956 (104 of 1956) ; 

(d) "Child" means a boy who has not, attained the w e  of 
sixteen years or a girl who has nqt attained the we of 
eighteen years ; 

(e) "Children's Court" means a court constituted under 
section 5 ; 

(f) "Children's Home" means an institbtion estabwed or 
certified by the Government under sectfon 9 as a 
Children's Home ; 

(g) "cornpep@ authority" means in rklation to nalected 
children, a Board constituted und$r section 4 and in 
relation to delinquent children a Children's Court, 
constituted under section 5,  and where no such Board 
or Children's Court has been constituted, includes any 
Court empowered under sub-section! (2) of section 7 to 
exercise the powers conferred on a ,Board or Children's 
Court ; 

(h) "dangerous drug" shall have the mebing assigned to it 
in the Dangerous Drugs Act, 1930 (2 of 1930) ; 

(i) "delinquent child" means a child whd has been found to 
have committed an offence ; 

1 

(j) "guardian" in rela.tion to a child. iqcludes any person 
who, in the opinion of the competent authority having 
cognizance of any proceeding in relalion t o p  child, has, 
for the time being, the actual charge /of, or control over? 
that child ; I 

\ - - .. 
I 
I . - 

(k) "neglected child" means a child w h g  
I 

IC- 
-* - 

*-% = I  

(i) is found begging : or .- . , - - "  1- c 4  ,-- , 
I 



-- CHILDREN ACT, 1970. a 

I - ' -  

(if) is found withhiit having any hoke or set&& pl&e a 
abode or any ostensible means of sub&t&ice 
found destitute, whether he is an orphan or mt ; or 

(iii) has a parent or guardian who is unfit to exerdae or \ does not exercise proper care and control over the 
child ; or 

(iv) lives in a bmhel or with a prostitute or frequently 
goes to any place used for the purpose of prostitution, 
or is found to associate with any prostitute or any 

h .  

other person who leads an immoral, drunken or 
depraved life ; 

(1) "OObservation Home" means my in'stitution or place 
established or recognised by the Government .under 
section I I as an observation home ; 

(m) "offence" means an offence punihable under any law far 
the time being in force ; 

[n) "prescribed" means prescribed by rules made under this 
Act ; 

... 
- (0) "probation officer" means an omcer appainted as a 

probation officer under this Act or u d e r  the J w u  a$ 
, Kashmir Probation of Offenders Act, 1966 ; 

. - (p] "special school" means an institution established or 
certified by the Government under section 10 ; 

(q) "supervision", in relation to a child placed under the care 
of any parent, guardian or other At. person under this 

. ,  Act, means the supervision of that child by a probation 
officer for the purpose of ensuring that the cMd is 
properly looked after and that the conditions i m p e d  

. . by the competent authority are complied with ; 

1 (r) all words and expressions used but not defined in this Act 

1 . and.defined in the Code of Criminal Procedure, Svt. 1989, 
shdI have the meanings assigned to them in that Code. 

3. Continuation of enquiry in respect of child who has ceaqed 
to be ehlid.---Where an inquiry has been initiated against a child 

- - and during the course of such inquiry the child ceases to be such, 
then, notwithstanding anything contained in this Act 



.,pt&r .Law >£or .the lme beinpin &re, t h e m  m y  bemntinued 
qd'orders may be made in mspect of quch pc;csan as i f  such 
'person had continued to be a m, 

! 

- 
1 

CHAPTER I1 

TENT AUTHORLTIES AND INSTITUTION% FOR 
CHILDREN 

..' 4 CWd &rs Board\.-- (1) The ~ , , v i ~ i ~ m e n r  m y ,  by notifi- 
cation in the Government Gazette, constitute fos aqy area specified 
in the notification, one or more Child Welfare Boards for exercis- 
-kq the p w m -  d dkshar- the W e s )  mnfmxeot -0r imposed 
a - s u c h  B s d  irx m W o n  to negleetd ehildres lznder this Act. 

,. * !, (21, A-Board shall consist of a Chairman and such other member 
as the Government t m s  fit to appoint, df whmn &t l e s  than 
one shall be a woman ; and every such metnber may be invested 
with the ppwers of a judicial magistrate under the Code of - ... . ,. 
Crimlal K ~ i e d d r e ,  Svt. fP989. . - .  

(3) After the members of a Board are invested with the powers 
i pi a ludicid magistrate it "shall, nbqdithshadihg thything 
'cont&cd in the Code of Criminal P&&, W. 1989, function 
as a Bench of such ma@strates a d  shall1 have aZ1 'the powers 
conferred by the Code of Criminal Proceglure, Svt. 1989, on a 

-% 

judicial magistrate of the f b t  class in re;5;pget of.t%& d e r  this 
Act. I ^ 

-. 
9- - 

5. Children's Ceurts. -Notwithstanding ahything eontifined in 
thesC&e af Crbr&nal Procedure, Svt. 1 9 9 ,  khe Government may, 

. in coasult&ion with the High Court, by ' no t i f i don  in the 
Gavenment Gazette, constitute fa r  my area s&@d in the 
notificatim, one or more children's cm&s for - -*cising the 
powers and discharging the duties c m f k r d  or impbsed on such 

- scus  in ~e1atikm t.0 delinquent children - - -  u n d ~ r  this Act. . - 
r . ,  , - 

.6 .  m e d u r c ,  etc. in relationAtu 3ilards.--b) In th.i: event of 
anv difference of opinion among the members of a Board, the 
opinion of the majority shall prevail, but w ere there is no such r ma jeritry, the opini~n of the Chairman shall ,prevail. 

. (2) A Board may act notwithstandfng absemze of any 
member of the Board and no &der ma& h e  Ward &%&% be 
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invalid by reason only of the absence of any member, as the cbsG 
may Be, during any stage of the .- 

(3) No person shall Be appbinted as a membor of tM'#!Rm'd 
unless he has, in the opinion of the Government, special knawledge 
b p m d m *  and. btaiFda mmm?. . . 

7. Power of Board- and CIill&en9s Coart.--{1) W b %  s Board 
M a children's court has been constituted for ang ama, such 0 4  
or court shall, notwithstanding anything contained in any other 
law fox the time being in-force but save ts othcrwbe exprdp  
p o v i k b i  in kct, have p e r  to &a1 e ~ e - w i t h  my 

&is Aet .rekWg to neg'trnted &Bdren er 

' I  
, as the case may be. 

I% l i l l b n 2  90 o r c h & b & r o u r t W b a e a ~ ~  
for any area, the pom7ers co&i~%&..m b.Beasd ox tke &kh!f&*a 
court by or under this Act &all be exercised in that area, only 
by the following, namely :- 

(e)- &F m e &  Jwdibial Magisit*; or 

(b) any Judicial Magistrate of the Ant class Bs thc 
GiwremmWk may, in c a r w u m  wMk ?&@?- 

' .  

(3) The powers conferred on 
~ b r ~ ~ ~ m € q ~ &  
- t h  €bust af' Sz&en3 *en V k  
appe&T, P&?vMon:or.ot- 

8. procedure to be followed by a magistrate nat empowered under 
tho Act.-41) When any magistrate, not empowered to 
exercise the powers of a Board or a chirdren'k mu& nnder this 
Act, is d&.opinion that a person ?kcm&t beibe-fiftn tnder amy of 

, tHe provWun~ uF ttris Act f 0 t A d e  than for the pmpme of 
giving &&mm) is a cnird, Re shall r e d  sor?h opMon and 
'ir,mrb the and $re recod of the procLeding to f i e  
eompe-t: aatfimity ii;lvhg jtmibdietkm mer &e praceedb~. 

~ l r k o ~  tB 

child bad orighaIfy been brou&t h e h e  It. 

. - - . .- 
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1 
vern cnt may estabbs;h and 

I 
T 

m#y be necessary for the 
-reception of neglected children under' tM Act, 

I i .Ir t 

@ion that any institution 
other than an institution established u n d e ~  sub-section (1) is fit for 
the reception of the neglected children to be scnt there under this 
Act, it map certify such institution a s  a 4hildren7s home for the 

. purposes of. this Act. 
1 I 

C 

, (3) Every children's home to which a neglected child is sent 
ynder this Acthshall not only provide the bhild with acwmmoda- 
ticn: maintenance and facilities for'educ~tion. but alqmprovide 
him with facilities for the development' of his character and 
abilities and give him necessary training for protecting; himself 

. < a  

against moral dangers or exploitation and dhall also perform such 
other functions as may be prescribed. ' 

.* . 
(4) The Government rnajr, by rules made hilder this ~ b t ,  provide 

for the management of children's home and the circumstances 
under which, and the manner' - in ' which {the - certificate of a 
children's home may be granted or withdrawn. 
i r .. . , ,. > I . .  3 

! .la. Special' ~ ~ h o o o L ~ . - 4 l )  The Governrneqt may establish and 
maintain as many special schools as may be nf3eesm-y for the 
reception of delinquent children under this k t .  

. . . . 

- (2) W'hek,the Government is of opinitmi that any institution 
other than an institution established under~sub-sectio~ (3 )  is fit 
for the reception of the delinquent children t~ be sent therp ewr 
this Act, it may certify such institution a s  a Special schoaI for the 
purposes of this Act. : 

I 
(3) Every special school to which a deli quent child i s  sent 

under this Act shall not only provide the chJd with scpmmoda- 
. tion, maintenance and facilities for educatibn but also provide 

hjnl with facilities for the development o his character and 
, qbilities. and, give, him necessary training for is reformati~n ahd 6 

shaJ1 also pqrfom quch .other functions as q a y  be prescribed, 
13 

14) !The Government may, by rules made under this A&, provide 
for the management of ypecial schools and the circums~ances 
under which, and the manner in which, the cettificate of a special 
school may be granted or w i t h d r h .  I 

i 
i 

. * . - -  - *- 
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11. Observation Homes.-(1) The Government may establish 
maintain as many observation homes as may be necessary for 
temporary reception of children during the pendency of 
inquiry regarding them under this Act. 

(2) Where Dhe Government is of opinion that any institution 
other'than an institution established under sub-section (1) is fit 
for the temporary reception of children during the pendency of 
any inquiry regarding them under this Act, i t  may recognise such 
institution as an observation home for the purposes of this Act. 

(3) Every observation home to whiah a child is sent under this 
Act, shall not only provide the child with accommodation, main- 
tenance and facilities for medical examination and treatment, but 
alga provide him with f a t i l i t k  for useful occupation. 

(4) The Government may, by rules made under this Act, 
provide for the management of observation homes and the 
circumtstances under which, and the manner in which, an institu- 

' -tion may be recomised as an observation home or the recognition 
may be withdrawn. 

. $  

12. After-cnre organisations.-(1) The Goverrinient may, hy r~iles 
made under this Act, provide for the establishment or recognition 
of after-care organisations and may vest them with such powers 
as may be necessary for effectively carrying out their functions 
under this Act. 

(2) Every such organisation shall take care of the children 
when they leave children's homes or special schools and shall, 
for the purpose of enabling them to lead an honest, industrious 
and useful life, take all such measures as it may deem necessary 
or as may be prescribed. 

CHAPTER I11 

NEG1,ECTED CHILDREN 

13. Prhct ion  of neglected children before boards.--+) If any 
police officer or any other person authorbed by the Government 
in this behalf, by general or special order, is of opinion that a 
person is apparently a neglected child, such police officer or other 
person may take charge of that person for bringing him before a 
Board. 
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(2) When information is given ta an o&m-&-charge ~f pa,Zice 
station about any nwlected child found withinithe limits of such 
~tation he shall enter in a b k  to he kept fap: lh purpose the 
substance of such information and take such adtion thereon as he I 
deems fit and if such offiwr des not prapcw- to take chwge at the 
child, he shall forward a c q y  ~f the entry mabe to the Board. 

(3) Every child taken charge af W ~.&qtztbn (1) &all be 
b roqh t  before the bland within, a- pai& 12f tyenty-four haws of 
such charge taking excluding the time necesqry for the journey 
from the place where the child had beeu takp charge of to the 
Board+ 

(4) Every child taken charge. of unbr sudection (1) shall, 
~lnless he is kept with his parent or guardian, be sent to an 
observation home (but not to a porlice station qr jail) until he can 
bc brought before a B o l d  - 

14. Special procedllw Co be b e w a d  w h a  lq~ljksctad child has 
parent.- 41) If a person, who in the opinion d , the police officer 
or the authorised person is a neglected child, has a parent or 
guardian who has the actual charge of, or carztrd o w ,  the child, 
the police cfficer or the autliorised pemm ma$. instead of takiag 
charge of the child, make a report to the h d r d  for initiating an 
enquiry regarding that child. i 

mg 7% pds- , 
(2) On receipt of a report under sub-section (I), the Roard mav 

call wpon the parent or gnardian to pmdptmi t h ~  child before it 
and to show cause why the child s h d d  n&' be dealt witb as a 
neglected child under the provisims aE thb 4& and if it *pears 
to the Board that the child is likely to be Iremmd: frorn its 
jurisdiction or to be concealed, it may imrnedi&ely adw his 
rr.rnova1 (if necessary by issuing a seanch warrant for the 
immediate production of the child) t o  an obsetvation home. 

15. Inquiry Baa:d regapdkni; wq-lcctcd thi1dren.-(I 1 When 
2 person alleged to be a neglected child is produced before a 
Board it shall examine the polioe officer or t$e authorised person 
wbo brought the child or made the repopt and record the 
s:lk:stance of such examination and hold tlle enr@iry in the 
prescribed manner and may make such orddrs in relzrtlon to the 
child as it may deem fit. i 

(?) Where a Board i s  satisfied on inqui& that a eMd is n 
neglected child and that it is expedient so tb  deal with b, the 
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Board may make an order directing the child tu be sent h 
children's home for the perjcd-until he oeasas t a , he*a ,Wd : 

P r w i d d  that etre Board mw, fwreasum to be l.scorded, extend 

p a r s ,  in the m e  of a boy or tw- pam in the case of a girl : 

Z th-period -Of such stay, bat no case the period of stay shall 
ex%& beyo* the %£me d o n  thechild.attahs the  age oP eighteen 

Provided further that the Board may, if it is satisfied that 
having regard to the circumstances of the case it is expedient so 
to do, for reasons to be recorded, reduce the pe'riod of stay to such 
period as it thinks fit. 

(3) During the pendency of any inquiry regarding a child, the 
child slhall, unless he is kept with his parent olr guarcEiarr, be sent 
to an observation home for such p e r i d  as may be sptrified in the 
order of the Board : 

Provided that no child' shail'be kept with his pamt  orguardian, 
i l  in the upinion of the Board, such parent or guardian is unfit to 

^ ecxercise or does not exercise proper care and control over the 
ehif6. 

16. P h e r  to commit ne-teefeci chila to suitable custody.- 
(1) If the Board so thinks fit, it may, instead of making an order 
under sub-section (2) of section 1'5 for sending the child to a 
children's home, make an order placing the child un~der the care 
of n parent, guardian or other fit person, on such parent, guardian 
or fit person executing a bond, with o r  without surety, to be 
resr~onsible for the good b~haviour and well being of the child 
and for the observance of such conditions as the Board may think 
fit to  i m h e .  

< P 

(2) At the time of making an  order under sub-section (I) or at 
any time subsequently, the Board-may, in addition, make an order 
that the child be placed under supervision for any period not 
exc&ding.three years in the first instance. 

- - 

(3) Notwithstandimg anytbhg contained in sub-section (1) or 
sub-section (2), if at any time it appears to the Board on receiving 
a report from the probation officer or otherwise that threre has 
been a breach of any of the conditions impased by it in respect of 
the cMd, it may, after making such inquiry as it deem fit, order 
the child to be sent to a child-en's hame- 
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I 17. Uneonfrolabfe children.-Where a parent or guardian of a 
child complains to the Board that he is not able to exercise proper 
care and control over the child and the Board is satisfied, on 
inquiry, that proceedings under this Act should be initiated 
regarding the child, it mag send the child to ah observation home 
and make such further inquiry as it may deem fit and the pro- 
visions of section 15 and section 16 shall, as f4r as may be, apply 
to such proceedings. 

. -. i -- . 

DELINQUENT CHILDREN 
i 

18. Bail and mstodv of children.-(1) When any person accused 
of a bailable or non-bailable offence and a&arently a child is 
arrested or detained or appears or is brought' before a children's 
co~lrt such person shall, notwithstanding anything contained in 
the Code of Criminal Proctdure, Svt. 1989, ar in any other law 
for the time being in force, be released on bail with or without 
surety but he shall not be so released if there appear reasonable 
grounds for believing that the release is likelb to bring him into 
association with any reputed criminal or eqpose him to moral 
dpnger or that his release would defeat the en/ds of justice. 

(2) When such person having been arrested is not released on 
bail under sub-section (1) by the officer-in charge of the police 
station. ruch officer shall cause him to be kept in an observation 
home in tbe prescribed manner (but not in a &lice station cpr jail) 
until he can be brought before a children's colrt. 

(3) When such person is not released on bail under sub- 
section (1) by the children's court, it shall, inbtead of committing 
him to prison make an order sending him to dn observation home 
for such period du~ing  the pendency of the inquiry regar'ding him 
as may be qpecified in the order. 

19 Xnfoematinn to p ~ r e ~ l t  nr qua~iliqn or lprohation officer.-- 
\Vhere a child is arrested. the officer-in-chalige oO the police 
stati3n to which the child is brought. shall, / as soon as may be 
af ter  the arrest. inform- I 

(a) the parent or guardian of the child. bf he can be found. 
c,f quch a r r e ~ t  rnd direct him to be present atithe children's court 
before which the child will appear ; and 1 
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(b) the probatfon officer @ such arrest in order to enable 
him to obtain information regarding the antecedants and family 
history of the child and other material circumstances likely to be 
of assistance to the children's court for making the inquiry. 1 ( 

20. Inquiry by children's court regarding delinquent children,- 
Where a child having been charged with an offence appears or is 
produced before a children's court, the children's court shall hold 
the inquiry in accordance wit& the provisions of section 39 and 
may, subject to the pmvisions of this Act, make such order in 
relation to the child as it deems fit. 

2 1.  Orders that may be passed regarding delinquent children.- 
(1) Where -a children's court is satisfied on inquiry that a child 
has committed an offence, then, notwithstanding anything to the 
contrary contained in any other law for the time being in force, 
the children's court may, if it so thinks flt,- 

(a) allow the child to go home after advice or admonition ; 

(b) direct the child to be released on probation of good 
conduct and place under the care of any parent, guardian or other 
fit person on such parent, guardian or other fit person executing 
a bond, with or without surety, as that court may require, for 
the good behaviour and well being of the child for any period 
not exceeding three years ; 

(c) make an order directing the child to be sent to a special 
~ ~ h d , - -  

(i) in the case of a boy over fourteen years of age or of a 
girl over sixteen years of age, for a period of not less than three 
years ; 

(Ti) in the case of any other child, for  the period until he 
ceases to be a child : ,' 

Provided th3t the children's court may, if it is satisfled that 
having regard to the nature of the offence and the circumstances 
of the case it is expedient so to do, for reasons to be recorded, 
reduce the period of stay to such period as it &inks fit : 

Provided further that children's court may, for reasons to be 
recorded, extend the period of such stay, but in no case the period 
'of stay shall extend beyond the time whep the child attains the 



-- 
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age &'eighttea years, in thew d a b o y - ~ r ~ t k & ~  years, in the 
case& a girl ; f I 

(d) order khe cfiild to pay a b e  if he is over fsur'teen years af 
age and earns money. 

1 

(2) Where an order under 01- @) or use (d) af sub- 
section (1) is made, the children's conrt ma ? if it is of opinion 
that in the &*erest orf the child and of tfre pdblic it is expedient 
so to do, in addition make an order that the dtllinquent child Shall 
remain under the supervision of a pmbatim~dffker, named %I the 
order during such period, not exceeding three years, as may be 
specifid therein m d  may, m such supenrisiw order, impose such 
eandith~ms as tt deems n bbr %he CW -1~- iof the 
delinquent &W : ! 

! 

Provided that if at any time afterwards i t  appears to the 
childrsnh cslut *on r&vimg a . q y n t  r from the -probetian efftcer 
or otherwise, that the delinquent child has not been of good 
behaviour d u h g  the pe&d.af supervision, it may, afWr making 
such ,inquiry as It deems fit, order the Belinq+ent child to be sent 
to a spe&al.s~hool. 1 

I 
(3) The c W a  cmmt m-:a supremidim e&s under sub- 

section (2) shall explain to the ohild and tht+ paseaat, d u a s d h  or 
other fit person, as the case may be, under whose care the child 
has .been placed the terms and cunditiom op the order m d  shall 
forthwith furnish one copy of the supervision order to the ;child 
the parent, guardian or other fit person, as ithe case may be, the 
sureties, if any, and the probation officer. 

I (4) In determining the special school, or any person to whose 
custody a child is to be committed or entrhsted under Uir A d ,  
the court shall pay due r,egard to the reli@ous denomination of 
the child to ensure that religious hst~uctiohs ~mtra~ry to the 
religious persuation of the child is not irnpattetl to fr5m. 

22. -Orders  &at may not Be passed a m  & i H ~ t  sMke~.-- 
(1) Notwithstandirrg a n f l b g  to tf?e & d a r g  cofithkd in any ''1 ' .J 
other law for %the time being in iorce, ?no Winquent &id &all jt,"," 

, . 
be sentenced to death or impPbcmmmt, cornrri%Pd to, ~ p b n  

in default of payment of fine or in furnishing security : 
I 

ProviM that d e r e  a+e4fllld who has 1 sataimad the we of 
e childmn?~. court 
serious nature or 

-- 
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that his conduct and'behaviaur have been such that ft would n 
be in his interest or in the interest of other children in a specia 1 school to send him to such special school, and that none of the 
ather measures provided under th'is Act is sdtaMe cn. sufficient, 
the children's court mqy order the &ebquent child to ~be kept m 
safe custody in such place and manner as it thbks fit and shall 
report the case for the ortlers OY the Government. , 

(2) On receipt of a report from a children% court under sub- 
section (I), the Government may make such arrangement in respect 
of the child as it deems proper and may order such delinquent 
child to be detained at such place and on such conditions as it 
thinks fit : 

'~1:0ea1 shat  re ,pe~bg of &tention so ordered sh~n not 
exceed the maximum period of imp-ent to which the child 
could have been sentenced for -the oflence committed. 

23. Proceeding under Chqfter VJXi df -the C M d d  'Bocedure 
Coae not c * m p t W  agMM cls;ilcl.-wOt~st~~cfing awhing to 
the contrary contained 'in %e G* T& Cr$nimQ Rroccdusa, 
Svt. 1989, no proceeding shall be instituted and no order shall be 
passea against .a dailtl under * ~ ~ e r ' W T I  oT"tfie ~~&I-eade. 

24. '7% jo31Pt-trhtt'd .cliRl antl ymsen4aot atekilll.+l) Noahwith- 
s t a a g  anything rorrtiiined in seetion 239 dl ehe Code crf Crinainal 
Procdure, 1989, or in any ather law for 'the time being in force, 
no chiId.shal1 be ch-d with, or tried Tor, any offence together 
with a person who is not a a i d .  

(2) If a child is accused of an offence for which under 
section 239 of the Code of Crlmind Procedure, 1989, or any other 
law for the time being in force, such W d  and any person who 
is not a child would, but for the prohibition contained in sub- 
section (I), have been &arged and tried together, 'the m r t  taking 
cognizance of that offence shall direct separate trials of the child 
and -the oleher person. t' 

25. ~ernzkal 61 disqudT?ilc.ttan attadhifig )to eo~+%cWrm.~)lnt- 
withstanding anJrt11illg contained in any other law, a child who 
has committed an oflmce ana'has been ileaft with under the 
provisions of this A,ct shall not suffer disqualificatim if any, 
attaching to a canviction af an offence under such law. 

r26. 3pecirll pruvisbn A resptct df pending cases.-Notwithstanding 
enqrthing contained in this Act, all p~oceediings in respect of a 



ild pending in any Court in any area on the d te on which this 
ct comes into force in that area, shall be coatin 4 ed in that Court 
s if this Act had not been passed and if the Court, finds that the t 

child has committed an offence, it shall record quch finding and, 
instead of passing any sentence in respect of thk child, forward 
the child to the children's court which shall pass jorders in respect 
of that child in accordance with the provisions pf this Act as if 
it had been satisfied on inquiry under this Act that the child has 
committed the offence. 

L - 
+ 

I 
CHAPTER P 

PROCEDURE OF COMPETENT AUTHORITI S GENERAbLY 
AXD APPEALS AND REVISION FROM ORDVRS OF SUCH 

COURTS I 

27. Sitting, etc., of Boards and children's court$.-41) A Board 
or a children's court shall hold its sittings at sueh place, on such 
day and in such manner, as may be prescribed. 

I 
(2) A magistrate empowered to exercise the Twers of a Board 

or, as the case may be, a children's court under aub-section (2) of 
section 7 shall, while holding any inquiry regarding a child under 
this Act, as far as practicable, sit in a building r room different 
from that in which the ordinary sittings of ci k '1 and criminal 
courts are held, or on different days or at timtes different &om . 
those at which the ordinary sittings of such c o u p  are held. 

' 

28. Persons who may be present before competent authority.- 
(1) Save as provided in this Act, no person sdall be present at 
any sitting of a competent authority, except- 1 

4 . ,  
A 

(a) any officer of the competent authority, dr 
. 

(b) the parties to the inquiry before the eo?qxtent authdrity, 
the parent or guardian of the child and other persons directly 
concerned in the inquiry including police oBcet)s, and 

(c) such other persons as the competent aut/lority may 
to be present. I --- -- - &. - - $ -  - -  1 

I 

1 (2) Notwithstanding anything contained in s b-section (l), If at 
any stage during an inquiry, a competent aut 4 ority considers it 
to be expedient in the interest of the child or1 on grounh of 
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&*-&>mesm&t. Bqy ptmmi in- tluqolice &ced, 
~W*B&$&QW, DW441t, &rptarSdi-or the child himself 

We theeCPrnp&& ~t;h~&-~mory give such dire* 

competent authority may have him removed andl may, k.i.,,.th&. 
purpose, cause to be used such force as may be necwsary. 

< ,  

belatitied to appear before a 

29. Attendance of par**. tm Qfi elttfd.+nrsl~y comp%tmIt 
authority before which a child is brought under any of the pro- 
vkbm~~t dW.AcrB m ~ , .  *emver it m thinks fit, require any 
p e B t . -  or #jua&m* hawing the .actual charge of, or control over, 
W WEf&y--W at m y  proemding in respcet of the child. 

30. Dispensing with attendance of chi1d.-If, at any stage during 
the course of an inquiry, a competent auth&tp is sa%%fied that 
the attendance of the child is not essential k r  the purpose of the 
inquiry, the.mmpeeenff~(tdhmity negy dispzweuuith hi attendance 
and proceed with the inquiry in the absence of the child. 

31. Committal to approved place of child suffering from dangerous 
disease and its future : l$i Wen 5) C~BML \vb@ has been 
brought before a competent authority under this Act is found to 

.Erolll a d i m  rquirlngpm1ongel medical treatment 
al mrapi~ntt that w4ll respond to treatment, 

nt authority m y  sead the ehifd-to any place wcognised 
to be an approved place in accordance with the rules made under 

pWod @B>msrgr think necessary h r  the required 

(2) Where a competent authority ha$ taken action under sub- 
section (1) in the case of child suffering from an infectious or 

@ease, the consp&e~t authoriky before restoring the 
tophi# p&ep irrama~ri&ga, if, there has: been sueh, ot 

to the~guw&m, as the e9se+may be, sltall, where it is satisfied 
that .such action will be in the interest of the said child, call upon 

r @ marriage o r  the guardian, as the case may be, to 
e by slib&thg t0 mediea2 examination that such 

$&ekw gua.rr3i~ dl net~~A~m the child in resped of whom 
o & h & h t w p w 6 . -  , ,  

rt 

"I ' 32.' ' ) r e m ~ ~ t t o n ~ - m d  htrrmimn8o-tor as-(1) Wkcm it appdsa 
to a competent authority that a person brought before it under 



any of the provisions of this Act (otherwi* than for the pu- 
of giving evidence) is a child, the competent authority &all make 
due inquiry as to the age of that person 'and for that purpose 
shall take such evidence as may be necr-.ssc)ry and ahall recaad a 
finding whether the person is a child or not, stating hfs age as 
nearly as may be. 

,y 

(2) No order of a competent authority s h u  be deemed to have 
become Invalid merely by any subsequent br008 that tha pe~scrrr 
in respect of whom the order has been made is not a a d r  and 
the age recorded by the competent authorit8 toi be the q e  of the 
person so brought before it shall, for the purposes of this Act, be 
deemed to be the true age of that p e r m  

.. 33. Circumstances lo be taken into considebtion in orders 
under the Act.-In making any order in respect of a child under this 
Act, a competent authority shall take Wto consideration the 
following circu~ustances, namely :- 

W a  

(a) the age of the child ; . f i .  *+ - 
I 

(b) the circumstances in which the child is Wing ; . i 

i 

(c) the reports made by the probation og8cer ; . . 
i 

(d) the religious persuation of the cbild [ 
1 

(e) such other circumst- aa may, i,t~ the 09 the 
competent authority, require ta be takes info 
tion in the interests of the child : 

\ 
Provided that in the case of a delinquent hi14 the above hremP 

stances shall be taken into consideration aftd the children's caurt 
has recorded a findings against the child that be has committed the 
offence : 

Provided further that if no report of the1 proba th  omcer h 
received within ten weeks of his being i n f o ~ e d  under sed&m 19, 
it &dl be open to the childrkn's court to prodeed without 

34. Sending a chikl outside jurisdiction.--In tbe case of a neglected 
or delinquent child whose ordin- place of r@d& lim qutaide 
the jurisdiction of the competent authority \before wbi& he ib- 
brought, the competent authority may, if &r due 
inquiry that it b expedient so to do, send back to a 

who is A t  and willinp to m v e  him at 
I -- .- " 
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his ordinairy place of residence and exercise proper care and 
control over him notwithstanding that such place of residence is 
outside the jurisdiction of the competent authority and the 
competent authority exercising jurisdiction over the place to 
which the child is sent shall, in respect of any matter arising 
subsequently, have the same powers in relation to the child as if 
the original order has been passed by itself. 

35. Reports to be treated as confldeqtia1.-The report of the proba- 
tion officer or any circumstances considered by the competent 
authority under section 33 shall be treated as confidential : 

Prodded that the competent authority may, if it so thinks fit, 
communicate the substance thereof to the child or his parent or 
guardian and may give such child, parent or guardian an oppor- 
tunity of producing such evidence as may be relevant to the 
matter stated in the report. 

36. Prohibition of publication of names, etc. of children involved 
in any proceeding under the Act.+) No report in any newspapel, 
magazine or news sheet of any inquiry regarding a child under 
&is Act shall disclose the name, address or school or any other 
particulars calculated to lead to the identification of the child, 
nor shall any picture of any such child be published: 

Provided that, for reasons to be recorded in writing, the 
authority holding the inquiry may permit such disclosure, if in 
its opinion such disclaure i s  in the interest of child. 

(2) Any person contravening the provisions of sub-metion (1) 
shall be punishable with fine which may extend to one thousand 
rupees. 

37. Appeals.-41) Subject to the provisions of this section, any 
parson agpieved by an order made by a competent authori\y 
mder this Act may, within thirty days from the date of such 
order, prefer an appeal to the Court of Session : 

Provided that the Court of Session may entertain the appeal 
- sfter the expiry of the said period of thirty days if it is satisfied 
that the appelbt  was prevented by sufficient cause f m  filing 
the appeal in time. 

(2) No appeal shall lie from- 
t" 
f- :% (a) any order of acquittal made by the children% court in 

respect of a child alleged to have committed an offence ; 
L --4 

or 
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(b) any arder made by a Board in respect of a findi;ng that a 
person is not a neglected child. 

(3) No second appeal shall lie from a 4  order of the Court of 
Session passed in appeal under this sectioq 

38. Revision.-The High Court may, at ady time, either of its own 
motion or on an application received in tlbis behalf, call for the 
record of any proceeding in which any ompetent authority or 9 Court of Session has passed an order for thp purpose of satisfying 
itself as to the legality or propriety of a& such order and may 
pass such order in relation thereto as it thipks fit : 

i 

Provided that the High Court shall not p ss an order under this 
section prejudicial to any person without ving him a reasonable 
opportunity of being heard. 

4 
39. Procedam ill inquiries, appeals and /revision pracieedings.- 

(1) Save as otherwise expressly provided bk this Act, a doplptent , 
authority, while holding any inquiry undet. m y  of the provisions 1 

o'f this Act, shall fbllow such proedure as bay be prwrlbed a ~ d  
mbjeet thewb, shall follow, as far asmy/ be, the proexklure laid 
('.awn in the Cade of Criminal Pmedure, bvkt 1989, for triab.in 
summons cases. 

I 

(2) S m  as otherwise expressly prtwided by ar under' ti& Act, 
the procedure tb be followed in hearing appeals or revision 
proceedings under this Act shall be, as far as practicable, in 
accofdarice with the provisions of 8heGode f'Crimh1 Pkmedure, 
SVt. 1989. I' 

40. Power to amend orders.-(1) Without prejudke to the 
provisions for appeal and revision under t&s Act, any competent 
BUtlibrJty m'ay, either on its own motisni ur an an a#plicattQn 
reeeived in this behalf, amend any order $s to the institution 4.0 
which a child is to be sent or as to the p&on uflder whose care 
or supervision a child is to be placed under Ithis Act. 

(2) Cleri~al mistakes in ortlers- pstssed by (a 
a'lo'eYrors arisilig therein from any acciden 
at any time, be corrected by the compete 
its own motion or an an application~m!eive 

I 



CHILDREN ACT, 1970. 

- CHAPTER VI 

SPECIAL OFFENCES IN RESPECT OF CHILDREN a 

41. Punishment for cruelty to child.--(l) Whoever ,having the . .$ 

ac$ual charge of or control over, a child, assaults, abandons, 
6. 

pexpses or &fully neglects the. child ar causes or procures him 
to be assaulted, abandoned, exposed or neglected in a manner 
likely to cause such child unnecessary mental and physical suffer- 
ing shall be punishable with imprisonment for a term which may 
extend to three years, or with fine, or with both. - . . -. 

(2) No Court shall take cognizance of an offence punishable 
under sub-section (1) unless the complaint is filed with the 
: pfdioits srinctf6n of the. Gc%ernment or an officer authorlsed by 
it in this behalf. 

- .  . " . . - -- 
42. Emplolpment of shitdren for be ing . -41)  Whoever employs 

rm4usesany child fur the purposes of begging or causes any child 
to beg shall be punishable with imprisonment far a term which 
may extend to ten years, or with fine, or  with both. 

.- (2) Whoever, having the actual charge of, or control over, a 
.&ld, abets the commission of the offence punishable,under sub- 
=tion (I), shall be punishable with imprisonment for a term 
which may extend to ten years, or with fine, or with bath. 

- ( 3 )  The offence punishable under' this section shall be 
cognizable. 

43. Penalty for giving intoxicating liquor or dangerous drug to a 
chizid.--whbever gives, or causes to be given, to any child any 

,- , 

intoxicating liquor in a public place OT any dangerous 
_Aqg, except upon the order of a duly qualified medical practi- 

tioner or in c a e  of sickness or other urgent cause, shall be pun*- 
able with fine Which may extend to two hundred rupees. 

44. Exploi&ion of chiid employees.-Whoever ostensibly procures 
a child for the purpose of any employment and withholds the 

.-earnings of the child or uses such earnfngs for 'his own purposes 
shall be punishable with fine which may extend to one thowetnd 
%pees. 

- 
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CHAPTER VII 

MISCELLANEOU 

45. Power of Government to discharge ahd transfer children.- 
(1) The Government may, notwithstanding! anything contained in 
this Act, at any time, order a neglected or jdelinquent child to be 
discharged from the children's home, or special school, either 
absolutely or on such conditions as it may khmk fit to impose. 

-.g *P - ' % -  6- 

(2) The Government map, notwithstandit-tg anything mta ined  
in this Act, order- I 

(a) a neglected child to be trnnsferreb from one children's 
home to another ; 

(b) a delinquent child to be transferpd from one special 
school to another or from a special school to a borstal , 
school where such school exists ori from a speeisl school I 
to a children's home ; 

, 

fe) a child wFo has been released on lidence which bas been 
revoked or forfeited to be sent to; the special school or 
children's home from which he As released or to any 
other children's home or specihl $chaol or borstal 
school : I 

Provided that the total period of the s{ag of the child in a 
childr~n's home or a special ~chool s h ~ l l  not' be increased by such 
transfer. 

(33 The Government may, notwithstandGg anything contained 
in this Act, at any time, discharge a child krom the care of anp 
person under whom he was placed unger this Act either . 
absolutely or on such conditions as the Gdvernment may think 
fit to impose. 

46. Transfers betwecil ciii!d:et~'s hqmes, eac. un*r the Act and 
cluldren's ho;xe? etc. of like nature ;? differ~gt parts of India.--- 
(1) The Government may direct any neglekted child or dclinq 
uent child to be transferred from any children's home, specis1 
school within the State to any other children's home, special 
school or institution of a like nature in any 'other State with the 
c o ~ s ~ n t  cf the Government of tha t  State. 
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c 
(2) The Gorernment may, by general or special order provide 1". 

for the reception in the children's home or special school of a 
neglected child or delinquent child detained in a children's 
home or special school or institution of a like nature in my other 
State where the Government of that State makes an order for 
such transfer, and upon such transfer the provisions of this Act 
shall apply to such child as if he had been originally ordered 
to be sent to such children's home or special school under this 
Act. 

47. Transfer of childtcn of unsound mind or suffering from 
leprosj--41) CVhel-c it appear5 to the Government that any child 
kept in a special school or children's home in pursuance of this 
A d  is suffering from leprosy or is of unsound mind, the Gwern- 
ment mag order his reil~oval to a leper asylum or mental hospital 
or other place of safe custody for being kept there for the 
remainder of the term for which he has to be kept in custody 
under the orders of the competent authority or for such further 
period as may be certified b~7 medical ofRcer to be necessary for 
the proper treatment of the child. 

(2) Where it appears to tFe Government that the chfld is cured 
of leprosy or of unsoundness of mind, it may, if the child is still 
liable to be kept in custody, order the person having charge of 
fhe child to send him to the special school or children's home 
from which he was removed or, if the child is no longer liable 
to be kept in custody. order him to be disdharged. 
t-' 

48. Placinq svt  nn 1irence.--41) Whrn a child i s  k e ~ t  in n 
children's home or special school, the Government may, i f  it so 
thinks fit, release the child from the children's home or  sp~cial 
5chool and grant him a written licence for such period and on 
such conditions as may be specified in the licence permittfnq 
him to live with, or vnder the supwvhion of m y  responsible 
person named in the licence \ v i l l i~g  to recei~~e and take charge 
of Fim with a view to educate him and train him for some useful 
trade or calling. - 

(2) Any licence so granted under sub-section (I) shall be in 
force for thtjperiod specified in the licence or until revoked or 
forfe:t~d by the breach of any of the conditions on which it was 
granted. 

(3) The Government may, at any time, by order in writing, 
revoke any such licence and order the child ta return to the 
children's heme ,or special school from which he was released 
or to any other children's home or special school, and shall do 
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f so at the desire of the person with whom or under whose super- 
vision the child has been pemitted to livd in amordame with a 
lfmrure granted under sub-section .(I). 

(4 )  When a licence has been  evoked or .bfei ted and the &1d 
refuses bl' faiTs to ~ e t u r n  to the special schbol or children's home 
'to which *he was directed so to return, thk Government may, Pf 
necessary, came him to be taken charge ol; and to be taken back 
to the special school or ch'ildren's home. ' 

-+P 

(5) The time during which a child is hbsent from a special 
school or children's home in pursuance of ailicencegranted und~r 
this section shall be deemed to be part of the time for whidh he 
is liable to be kept in custody in the special s c h ~ o l  ~s~children's .- 
home : 

Provided that when a child bas failed t return to the special 
school or children's home on the licence a ein.9 revoked or f o r  
feited the time which elapses after his failure so to return shall 
be excluded in computing the time during; which he is liable 'to 
be kept in custody. I --". 

avvthinn t o  the contram? contained in /my other law for the 
time being in forre. Rnv police offirer may take charge without 
v ~ r r a n t  of a child who has escaped from a special school or a 
children's home or from the care of a person under whom he 
was placed under this Act and shall send the child back to the 
special school or the children's home or thbt person, as the case 
mav be. and no proceeding shall be .institdted in yespeek of the 
chiId by reason of such escape but the s p k a l  sehbol, ehilidren's 
home or the person mav, after giving thd informatim~to *he 
cnrnnetent authority which passed the order in resprct of the 
child. take such steps against the child ' as -rn3y.be deemed 
necessary. . 

50. Coatrihutinn hy parent9.-(1) The comtletent mPhori6y 'whkh 
makes an order for sending a neglected cMld orl a delinquent 
child fo a children's home o r  a special school or a c i n g  the child 
under the care of a fit pesson may make a order requilring the 
narent or other person liable to maintain t d e child to contribute 
to his maintenance, if able to do so, in the ppescribed manner. 

1 12) The competent authority before mak ng any w d q  under 
sub-section (1) shall inquire into the circurn tances of the parent 

'or  o&er person liable to  maintain the d$d and shall record 
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~ z & k n ~ , ~ J f  gpy, in the. presence of the. parent Q$ such 0th 
..pe&oa,as the csye may -be. 

(3) The person liable to maintain a child &all, h r  "the  pur- 
poses of !sub-section. (I), inqlude in the case, if Sll&timacy, his 
putative) father : 

%tJwhere the shild is illegitimate l i d  an ofder for 
,his maintenance Lhas been made under section 488 'bf ,fe 'CMe 
of criminal Procedure, Svt. 1989, the competent an&-dity 'shdll 
not ordinarily make an order for contribution agalnst'the 
putative father, .but may onder the whole or any part of the 
sums accruing due under $hev said order for mqb'ten-anee to be 
paid by such person as may be named by the cmp&mt afithb2!iiy 

. qr~d such sum . . shall be paid by him towards the maintenance of 
' the child. f -  - 

(4) Any order mzde under this section may be enforced in the 
s&me -mAmer ' d t ~  ortbr ~Mer+wct ibn  4%-,a: tke Gbde of 
~rirninbIT~.b&&r~e,' %.' 1989. ' 

31. -mirod of ccustodian timer .child.-Any person in whose 
*cm%toby a &i?d -is-pliilcecPhr Fursuanoe of this Act, shall, while the 
order is in force, have the bike~cmlm3L ever the child ab hewould 
have if he were his parent, and shall be responsible Par his 
maintenwee, and tbe child shall-continue in his custody for the 
period stated by the competent authority, notwithstanding that 
vb 'is c l & ~ e d 4 y  h59 p a m t  or any other' peeon : 

*Pr~vlcldcl that na bhild &ile b*ssuch custody shall be married 
' .wmpD with thepmissh  of the eolompekr~t authority. 

52. Delinquent child undergoing sentence at commencement of 
the Act.-Tn any area in  which this Act is brought into force, the 
Gmemment n a y  d i r e  that a delinquent child w%o is under 
gc&g any sentewe cm imprisonment a t  the oolnmencement of thls 
A&,  hall, in l im of undergoing su& sentence, be sent to a 
special school olc--&Fkepi:.in safe.custody7in such place and manner 
as the GIvernment thinks fit, for the remainder of the period of 
the%n%ence ; end the provisions of .thk Act s'hall apply to the 
child as ifi he had been ordered by a uhiIdren's court to be sent 
to such special school or, .as the case may be, ordered to be 
detained under sub-section (2) of section '228. - - 

53. Appointment of officers.41) The bommrnint may appoint 
=-many probatfan . e officers, 'olTteers for the i t~spect i~  , -  of %pe&a1 - 

-* - 



Isbhools, children's homes, observation homes, or after-care orgad- 
sations and such other officers as it may de& necessary for 
carrying out the purposes of this Act. 

(2) It shall be the duty of the probation o i ~ c k -  

(a) to inquire, in accordance with the direction af competent 
authwity into the antecedents and family hi$targ of any child 
accused of an offence, with a view to assist ithe authority in 
making the enquiry ; 

(b) to visit neglected and delinquent chfldren at such Inter- 
- vals as  the probation officer may think fit ; , - 
-a& 

(c) to report to the competent authority $ to the bchaaiarr 
of any neglected or delinquent child ; 

(dl to advise and assist neglected or delinquent children and, 
if 1,lecessary. endeavour to find them suitable enbployment ; 

(e) where a neglected or delinquent chi14 is placed under 
the care af any person on certain conditions, to1 see whether such 
conditions are being complied with ; and 

. . (f)  to perform such other duties as may be ptescribed. 

(3) Any ofl?cer empowered in this behalf by the Government 
mav enter anv special school. children's home, bbmrvation home 
or after-tare organisation and make a complete inspection thdreof 
in all its departments and of all wapers, registers and aceaunts 
relating thereto and sharl submit the report of such inspectian to 
the Government. I 

54 Officers ap~ointerl under the Act to be public sewants.- 
Probation officers and other officers appointedijn pursuance of 
tbi- A-t shall f-* d e ~ y ( ? ~ d  to be nublie servants *{thin the mean- 
ing of sectSon 21 of the Ranbir Penal Code, 19891 

55. Praccdnre In remct of hndq.-The previ!$nns of Chapter 
XLIT of the Code cf Crtminal Procedure, 19891 shall, as fat as 
may be. apply to bonds taken under this Act. 

56 Deleqation of powers.-The Government ay, by ~ e n c r d  
or special order direct that any power exercisab T e . by it under 
this Act shall, in such circumstances and unde4 such conditions, 

.. 
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if any, a~ may be specified in the order. be exercisable also 
an officer subordinate to it. 

I - - 
57. Protection of action taken in god faith.--No suit or other 

legal proceeding shall lie against the Government or any proba- 
tion omcer or other offfc~r appointed under this Act in respect 
of anything which is in good faith done or intended to be done 
in pursuance of this Act or of any rules or o h r s  made there- 
-under. 

58. Provision of Act XXTlI of 1989 not to apply.-Action 399 
of the Code of Criminal Pracedure, Svt. 1989 shall cease to apply 
to any area in which this A c t  has been brought into force. 

59. Power to make n11es.-(1) The Government may. bv notifi- 
cation in the Govemest Ga~ette, make rules to carry out the 
purposes of this Act. 

(2) Tn particular, and without prejudice to the amerality of 
the foregoing power.  rich rules may provide for all or any of 
the following matters, namely :- 

(a) the places at which, the days on which, the time at 
which, and the manner in which, a competent authority 
may hold its sittings ; 

(b) the procedure to be foIlowed by a competent authority in 
holding inquiries under this Act ; and the mode of deal- 
ing with children suffrn'ng from dangerrorrs diseases or 
mental complaints ; 

Ic) ke'circumstances in which, and the conditions subject 
@ which, irn institution may be cartifled as a special 
school or a children's home or recogni~ed as observa- 
tion home, and the certiftcation or recognition with- 
drawn ; 

(d) the internal management of spedal schools, children's 
*me and observation homes ; 

(P) the fundims aqd rdsponsibilities of spedal schbbls, 
, rb+!d-lr~??'s homes and obzer~ation homes ; 

(f) the inspection of special schools, children's homes, obser- 
vation homes and after-care organisations ; 
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. .  

(i) the recruitment and training of . perWm a&mi.nixd to 
carry out the purposes of this Act md the terms 'and 
conditions of their services ; 

-(fl the con&tions subjekt t a - w W 5  a 7@&PPho is-a negI6e.M 
'w'delfnquent child may .be escmted Prom me-plaee b 
another and the manner in which a qhild may be sent 
outside the juri~dicti~on of a competent 1 authority ; 

* 

.? 

(k) the manner in which contribution fad thi nitxhteqmce 
of a child may be ordered to be paid by a parent or 

t - - -  -.- - '  
(1) the conditions under which. a &ild mat- be plmed*out on 

licence and the form and conditions of such licence ; 

(m) the conditions subject to-which childxkn may be placed 
under the case of any parent, guardipn w other fit 
person under this Act and the obligatiops of such persons 

. ,towards the children so placed ; 
r - 

(n) any other matter which has to be,,or 
3 - 

60. Repeal and rovi~gs.--If, ivn?ediately befdre th; date on 

. .. @&te : 
I - .r- , ' -  

Provided that the repeal shall not affect- 
. -. - .  . . . .. 

(b) any right, privilege, obligati& o r -  
accrued or incurred under any 

, ' >  - 
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so repealed ; or 

(c) any penalty, forfeiture or punishment incurred in respect 
of any offence committed against any provi~ion of law 

(d) any investigation, legal proceeding or remedy in respect 
of any such right, privilege, obligation, liability, penalty, 
forfeiture or punishment as aforesaid ; 

and any such investigation, legal proceeding or remedy may be 
instituted, continued, ar  enforced and any such penalty, forfei- 
ture or punishment ma r be imposed, as if this Act had not been 
passed. 

. 
L 

-- 




